(1)

(2)

(3)

(4)

Circular regarding conducting Mediations in urgent and suitable matters during winter
vacations through video conferencing, Delhi Mediation Centre Tis Hazari Courts.

Circular regarding conducting Mediations in urgent and suitable matters during winter
vacations through video conferencing, Delhi Mediation Centre Tis Hazari Courts, Delhi

Notice regarding conducting a 40 hours training programme on the Concept and
Techniques of Mediation for 75 Advocates ,Judge In-charge, Delhi Mediation Centre, Tis
Hazari Courts, Delhi.

Notice regarding conducting a 40 hours training programme on the Concept and
Techniques of Mediation for 75 Advocates, Judge In-charge, Delhi Mediation Centre, Tis
Hazari Courts, Delhi.



TIS HAZA

CIRCULAR

The Jjudicial Officers/Vacation Judges posted in Central & West Districts are
informed that services for conducting mediations in urgent suitable matters shall be
available through Video Conferencing during the Winter Vacations i.e. 27.12,2021 to
31.12.2021. The contact details as well as e-mail addresses of all the interested
parties may be taken down either in the order-sheet itself or in Form-B (copy attached)
and the same shall be forwarded at dedicated e-mail address of Delhi Mediation Centre, Tis
Hazari Courts - irtualmediationthc@gmail.com'.

The Pre-institution Commercial Cases may also be forwarded for Mediation through
video Conferencing by the District Legai Services Authority, Central & West Districts, by
attaching soft copy of application moved by the applicant with duly completed Form-B, at
the aforesaid e-mail address.

The settlement/report of Mediation shall be forwarded on the e-mail from which the

reference will be received.

-~
Jad e
(Sunil K. Aggarwal),

Judge In-charge, Mediation Centre
Tis Hazari Courts,

7&2&" , Delhi

No. /SKA/DMC/THC. December 18%, 2021

Copy forwarded for information & necessary action to -
1 The Principal District & Sessions Judge (HQs), Tis Hazari Courts, Delhi.
2 he Principal District & Sessiors Judge (West), Tis Hazari Courts, Delhi.
Al the ludicial Offcers posted at Tis Hazari Courts, Delhi through Whatsapp Groups of the tw Districts.
retary. Central District Legal Services Authority, Tis Hazari Courts, Delhi.
retary. West District Legal Services Authority, Tis Hazari Courts, Delhi.
ent/Secretary, Delhi Bar Association, Tis Hazari Courts, Delhi.
e/ he In-charge. Computer 8ranch, Tis Hazan Ccurts, Delhi for upload the Circular on the Website of CM &
est District. Tis Hazar Courts, Delhi
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DELHI MEDIATION CENTRE,
TIS HAZARI COURTS,

DELHI
Case No. N.D.O.H
Name of Referral Court/Authority:
Title of Case:-
Nature of Case:-
(FORM-B)
[To be filled at the time of Referral]

We do hereby convey out cansent for participating In Mediation through Video Conferencing

on (date) at am/pm (time). We will install the

necessary software/app in our Computer/Moblie Phane for the purpase of Video Conferending.

(FIRST PARTY) (SECOND PARTY)
1. Name:- 1. Name:-
2. Mobile No. 2. Mobile No
3. Emall id 3. Emallid
ADVOCATE OF FIRST PARTY ADVOCATE OF SECOND PARTY
1. Name:- 1. Name:-
2. Moblle No. 2. Mobile No
3. Emall id 3. Emallid

Signature of the Referral Court/
Reader/Steno of the Referral Court
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OFFICE OF THE JUDGE IN-CHARGE, DELHI MEDIATION CENTRE
TIS HAZARI COURTS, DELHI

No. 4878/Trainings/DMC/THC/Delhi ' ‘ 23rd December, 2022

NOTICE

Delhi Mediation Centre, Tis Hazari Courts, shall be conducting a 40 hours training
| programme on the ‘Concept and'Techniques of Mediation’ for 75 Advocates with the
approval of the Hon'ble High Court of Delhi. The said t'rain'ing programme is likely to be
conducted in February-March, 2023. | '

The eligibility criteria of an Advocate for being considered for the ‘above training

programme is as follows :

i) Applicant should hiave minimum 10 years of experience at Bar as prescribed
under Rule 4 (b) of the Mediation and Conciliation Rules, 2004;
ii) Net declared professional income of the applicant should be more than
~ Res. 6 lacs per annum in the previous two financial years ending 31st March,
- 2021 and 31st March, 2022; .
i) Advocates practicing in all Courts shall be ehglble o apply for the tramlng,
iv)  Applicants shall be required to pay Rs. 7,500/ towards part of the cost and
expenses for the training.
The selection of the applicants, who meet the aforesaid eligibility criteria, shall be
made by draw of lots. .
* The Advocates, who are interested, may submit their applications with the office of
Delhi Mediation Centre situated at Tis Hazari Courts, Karkardooma Courts, Rohini Courts,
Dwarka Courts, Saket Courts, Patiala House Courts and Rouse Avenue Courts on or before
~25.01.2023. The applications shall be accompanied with the passport size photograph of the
applicant (to be affixed on the application); biodata of the applicant (phone number and email
address be also mentioned therein); copy of enrolment certificate; copy of income tax returns
of previous two financial years and a cheque of Rs. 7,500/~ in favour of Delhi Mediation

Centre. The cheques of the applicants, who are not sélected, shall be returned to them.

Samay Garg I1) 2

Judge In-charge, Delhi Medlatlon Centre,
Tis Hazari Courts, -
Delhi”
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No. 4879-4903/Trainings/DMC/THC/Delhi | 231 December, 2022

Copy forwarded to the following :

xii)

Xifl)

Xiv)

XV)

XVii)

The Ld. Registrar General, High Court of Delhi, with the request to place the
same before the Hon'ble Mediation Monitoring Committee, High Court of Delhi,
for information.

The Ld, Principal District & Sessions Judge (H.Qs.), Tis Hazari Courts, Delhi, with
the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (West), Tis Hazari Courts, Delhi, with
the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (East), Karkardooma Courts, Delhi,
with the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (North-East), Karkardooma Courts,
Delhi, with the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (Shahdara), Karkardooma Courts,
Delhi, with the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (North-West), Rohini Courts, Delh:
with the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (North), Rohini Courts, Delhi, with the

* request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (South), Saket Courts, New Delhi,
with the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (South-East), Saket Courts, New
Delhi, with the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (New Delhi), Patiala House Courts,

‘New Delhi, with the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (South-West), Dwarka Courts, Delhl

+ with the request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge-cum-Spl. Judge (PC Act) (CBI),
Rouse Avenue District Courts, New Delhi, with the request to display the copy of
notice on the Notice Board.

The Hony. Secretaries of Tis Hazari, Karkardooma, Rohini, Saket, Patiala House
and Dwarka Bar Associations, with the request to display the copy of notice on
the Notice Board.

The Ld. Judge In-charges of Karkardooma, Rohini, Dwarka, Saket and Patiala
House Mediation Centres, with the request to display the copy of notice on the
Notice Board.

The Website Committee, Tis Hazari Courts, Delhi.

Guard File.

Qo 7 o 7
(Sanjay Garg-il)
Judge In-charge, Delhi Mediation Centre,

Tis Hazari Courts,
Delhi



OFFICE OF THE JUDGE IN-CHARGE, DELHI MEDIATION CENTRE,
TIS HAZARI COURTS, DELHI

No. 781/Training/DMCITHC/Delhi 27" February, 2023

NOTICE
Vide Notice No. 4878/Training/DMCITHC/Delhi dated 23.12,2022 issued by this office, it
was notified that the Delhi Mediation Centre, Tis Hazari Courts, Delhi shall be conducting a 40
hours training programme on the ‘Concept and of Mediation' for 75 Ad and the
selection of applicants, who meet the eligibility criteria as mentioned in the above notice, shall be
made by draw of lots.

In partial modification of the aboye said notice, it is hereby notified that the
selection of the eligible candidates for the said training programme shall be made on the
basis of i ion by a C d by the Hon'ble High Court of Delhi in place

of draw of lots.
iSan)iay Garg-ll) t
Judge In-charge, Delhi Mediation Centre,
Tis Hazari Courts,
Delhi
No. 782-806/Training/DMCITHC/Delhi 27" February, 2023

Copy forwarded to the following :

i) The Ld. Registrar General, High Court of Delhi with the request to place the same before
the Hon'ble Mediation Monitoring Committee, High Court of Delhi, for information.

i) The Ld. Principal District & Sesglons Judge (H.Qs.), Tis Hazar Courts, Delhi with the
request to display the copy of notice on the Notice Board.

i) The La. Principal Distrct & Sessions Judge (Wesf), Tis Hazarl Couts, Delhi with the
request to display the copy of notice on the Notice Board.

i)  The Ld. Principal District & Sessions Judge (East), Karkardooma Courts, Delhi with the
request to display the copy of notice on the Notice Board.

\)  TheLd. Principal Distict & Sessions Judge (North-Eas), Karkardooma Couts, Defhi with
meteqwsmdlsplaymecopyolmﬁueomhemﬁce Board.

vi)  The Ld. Principal District & Sessions Judge (Shahdara), Karkardooma Courts, Delhi wiith
the request to display the copy of notice on the Notice Board.

i) - The Ld. Principal Distict & Sessions Judge (North-West), Rohini Courts, Delhi with the
request to display the copy of notice on the Notice Board.

Vi) The Ld. Principal Distict & Sessions Judge (North), Rohini Courts, Defni with the request
1o display the copy of notice on the Notice Board.




ix)

X)
i)

xiliy

Xiv)

xvii)

The Ld. Principal District & Sessions Judge (South), Saket Courts, New Delhi with the
request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge (South-East), Saket Courts, New Delhi with
the request to display the copy of notice on the Notice Board,

The Ld. Principal District & Sessions Judge (New Delhi), Patiala House Courts, New
Delhi with the request to display the copy of notice on the Notice Board,

The Ld. Principal District & Sessions Judge (South-West), Dwarka Courts, Delhi with the
request to display the copy of notice on the Notice Board.

The Ld. Principal District & Sessions Judge -cum- Special Judge (PC Act) (CBI), Rouse
Avenue District Courts, New Delhi with the request to display the copy of notice on the
Notice Board.

The Hony. Secretaries of Tis Hazari, Karkardooma, Rohini, Saket, Patiala House and
Dviarka Bar Associations with the request to display the copy of notice on the Notice
Board.

The Ld. Judge In-charges of Karkardooma, Rohini, Dwarka, Saket and Patiala House
Mediation Centres with the request to display the copy of notice on the Notice Board,

The Website Commitiee, Tis Hazari Courts, Delhi.

Guard File,

$‘~,J' -

(Sanjay Gargl‘-ﬁ) ’

Judge In-charge, Delhi Mediation Centre,
Tis Hazari Courts,
Delhi
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Practical Training of Trainee Advocate Mediators of MCPC

Sr. No. Details Time Period

1. Upon receipt of request for Practical Training from MCPC,| 1-2 Months
permission is sought from the Hon’ble High Court to impart
such practical training.

2. Once permission is granted by the Hon’ble IHigh Court, 15 days
preference of Center is called from the concerned Advocates
telephonically and/ or through e-mail. '

3.(1) [After receiving préf_erencc from all Advocates center-wise list is 1 Month
prepared and send to concerned Centers which will also be
displaycd on Website/ Notice Board.

(ii) The preference of Center should be chosen carefully by each
Advocate. They will not be permitted to change their
preference of Cenier later on as it will result unnecessary delay
in conducing the process of practical training.

4, Concerned Center will contact the Advocates as per list| 2 Months
forwarded to them and impart them practical training within 2
months of date of letter vide which list is forwarded to cach of
the Cenier.

5.(1) At the end of 2 months each Center will forward list of 2 Weeks
Advocates along with cases in which they have conducted
training as Co-Mediator. List will be compiled and send to
MCPC.

(ii) Those Advocates who do not report for Practical Training cven
after being contacted by concerned Center or are unable 1o
conclude Practical Training within the stipulated period of 2
months will have to make fresh request to HQ/ or concerned
Center in conducting, for their practical training. Their request
will be considered as per availability of slots for practical
training for batches of Traince Advocates is being received at
continuous intervals from MCPC.

(iii)  |Since the time-lines have now been fixed for each stage of
practical training, request for sending practical training report of
individual Advocate Mediator will not be entertained.

(iv) | When there is a large group of Advocate Trainees, the report of
conclusion of their practical training may not be received
simultancously from all Centers. Hence, to avoid delay, the
report of conclusion of practical training of Trainee Mediators
shall be sent in group of 10 or more as per report received from
respective Centers,




